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ORDER
cP 1403 /I&BC/ NCLT/ MB/ MAH / 2017

1. It is informed by the Learned Representative that in respect of the Respondent

Debtor, in one case, already a Petition has been admitted under the Insolvency

& Bankruptcy Code and the lnterim Resolution Professional is seized of the

matter.

2. Since the Insolvency Process has already commenced, thrs petition has become
4a,Ph4lo,r

redundant. However, time is granted to file propey'Appl6adon. Adjourned to

16.01.2018.
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